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	CENTRAL ADMINISTRATIVE TRIBUNAL, ERNAKULAM BENCH 

, 

O.AJ1 794, O.A.1349 
	

O.A.1375/94, O.A.1652/94, O.A.259/95 

O.A.554/95, O.A..560/95, O.A.582/95 and O.A.583/95 

Th:ursday, this the 29th day of June, 1995. 

CORAM: 

FION'BLE MR JUSTICE CHETTUR SANKARAN NAIR, VICE CHAIRMAN 

HON'BLE MR PV VENKATAKRISHNAN, ADMINISTRATIVE MEMBER 

Attakkoya K, 
Filaria Assistant(Casual Labourer), 
Indira Gandhi Hospital, 
Kavaratti. 	 - Applicant 

By Advocate Mr PV Mohanan 

Vs 

The Administrator, 
Union Territory of Lakshadweep, 
Kavaratti. 

The Director of Medical & Health Services, 
Union Territory of Lakshadweep, 
Kavaratti. 	 - Respondents 

By Advocate Mr MVS Nampoothiry 

 A Nazar, Casual Labourer, 
Directorate of Fisheries, 
Kavaratti. 

 KP Arjf, Casual Labourer, 
Directorate of Fisheries, 
Kavaratti. 

 K Attakoya, Casual Labourer,  
Directorate of Fisheries, 
Kavaratti. II 

 C Khalid, Casual Labourer, II 
II 	L. Directorate of Fisheries, 

Kavaratti. 

 M Mohammed Haneefa, 
Casual Labourer, Directorate of 
Fisheries, Kavaratti. - Applicants 
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 PP Mohsin, Casual Labourer, 
Directorate of Fisheries, 
Kavaratti. 

 K Migdad, Casual Labourer, 
Directorate of Fisheries, 
Kavaratti. 

 A Kunhikoya, Casual Labourer, 
Directorate of Fisheries, 
Kavaratti. 

 BP Davood, Casual Labourer, 
Directorate of Fisheries, 
Kavaratti. 

 Vp Ayoob, Casual Labourer, 
Directorate of Fisheries, 
Kavarattj. 

 MK Khader, Casual Labourer, 
• - 	Directorate of Fisheries, 

Kavaratti. 

• 	12. VP Muthukoya, Casual Labourer, 
Directorate of Fisheries, 
Kavaratti. 

 MI Thalhath, Casual Labourer, 
Directorate of Fisheries, 
Kavaratti. 

 Saifufla P, Casual Labourer, 
Directorate of Fisheries, 
Kadamat Island, Kavaratti. 	 - Applicants 

By Advocate Mr PV Mohanan 

Vs 

 The Administrator, 
Union Territory of Lakshadweep, 
Kavaratti. 

 The Director, 
Department of Fisheries, 
Union Territory of Lakshadweep, 
Kavaratti. 

 Union of India represented by W k  
Secretary to Government of India, 
Departm ent of Personnel & Training, 
Ministry of personnel, Public 
Grievances & Pension, 
New Delhi. 	 - Respori è - 

By Advocate MVS Nampoothiry(for R.1&2) 
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0.A.1375/94 	 -- - 

T.K. Ibrahim, 5/0 P.P. Mohainrid, Aged 34 years, 
Casual labourer, Government Agriculture Unit, 
Kanat, residing at Kaat Island. 

A.C.Koyanima, 6/0 5.C.Muth.ikoya 
Haji, Aged 30 years, Casual Labourer, Government 
Agriculture Unit, Kadmatisland, Union Territory 
of Lakahadweep. 

C. Zakkariya, S/o thri. A.C.Abusala Haji, )ged 
60 years, Casual labourer, Government Agriculture 
Unit, Kadmat Island, Union Territory of 
Lakshadweep. 

K. Abdulla, 5/0 Sin, P.P. Abusala, Aged 42 years, 
Casual Labourer, Government Agriculture Unit, 
Kacnat Island, Union Territory of Lakehaieep. 

K.K. Koyarnma, 6/0 Shrj. S.x.Sainuddin, Aged 43 years, 
Casual Labourer, Government Agriculture Unit, 
Kadmat Island, Union Territory of Lakscweep. 

K.C. Mohammed, S/o Shri. U.C.Adima Hail, Aged 38 
years, Casual Labourer, Government Agriculture Unit, 
Kaczat Island, Union Territory of Lakshadweep. 

Srnt. K. Suhara, D/o talakam Mohammed, Aged 44 years, 
Casual Labourer, Goverrxncrjt AgricultUre,Uflit, 
Kadmat Island, Union Territory of Lakshad'ieep. 

A.C. Sayed, S/o Shri. K.P. Ander, Aged 48 years, 
Casual Labourer, Governmet Agriculture Unit, 
Kadmat Island, Union Territory of Lakshaweep. 

M.K. Sayec3ali, Sb 5hri. S.P.K.Andari, Aged 39 years, 
Casual Labourer, Governmit Agriculture Unit, 
Kadmat Island, Union Territory of Lakshadweep. 

K.S. Abdulla, 5/o 5hri. K. 'heriyakoya. Aged 36 years, 
casual Labourer, Govcrnmet Agriculture Unit, 
Kadmat Island, Union Territory of Laksha#Jeep. 

P.?. Abdul Hameed Haji, 6/0 Shri.T.P.MOharflmeC 3 , 
Aged 40 yearS, Casual Labourer, Government Agriculture 
Unit, Ka&nat Island, Union Territory of Lakshadweep. 

A.C. Abdulla, S/o Shri. H.K. Chtriyakoya Aged 4-yéàr,. 
Casual Labourer, Government Agriculture Unit, 
Kadmat Island, Union Territory of LakshaàeeP. 	' 

B. CheriyakOya, 6/0 Shri. A.P. Mohammed, AgeCf45yCa1$s y 
Casual LaboUreE, Government Agriculture Unit 	 ). 
Kaãnat Island, Union Territory of LakshadWeeP.\i. 1'- - 	 1/ 

4. 	A.C.AttakOYa, 6/0 Shri. T. Mohammed, Aged 38 
Casual Labourer, Government Ariculture Unit, 
Kadmat Island, Union Territory of LakshadweeP. - Applicants 



,P, aaar, b/o bhri. B.C. busa1a, Aged 37 years, 
Casual Labourer, Govern'rent, Agriculture Unit, 
Kac3mat Islanu, Union Territory of Lakshach,eep. 

T.P. Pkoye, 6/0 Shri. A.C. Absa1a, Aged 38 years, 
Casual Laourcr, Government Agriculture Unit, 
Kadznat Island, Union Territcry of Lakshaieep. 

U.C. Koyakidave, 6/0 Shri. M;K. ):ohan'jc6, Aged 55 yeazE, 
Ces1Laabourer, Government Agriculture Unit, 
Xa&nat Island, Union Territory of Lakshaôweep. 

T. •  Muthukoya, 5/0 Shri. P. Sayed, Aged 34 years. 
Casual Labourer, Government Agriculture Unit, 
Kaat Island, Union Territory of LakE tdWeeF. 

V.J. Ibrahirn, 5/0 Shri. A.X. Abdulle, Aged 32 years, 
Casual Labourer, Governme - t Agriculture Unit, 
Kaarnat Island, Union Territory of Lakshadweep. 

M.P. Koyakjdave, 5/0 Shri. K.P. Sayed, Aged 36 years, 
Casual Labourer, Government Agriculture Unit, 
Kadmat Island, Union Territory of LakshacMeep. 

M.P. Koyamma, 5/0 Shri. P.C. Kidave, Aged 42 years, 
Calual Labourer, Governmat Agriculture Unit, 
Kdmàt Is1&ci, Unionierritory of Lakshadweep. 

Smt. K. Rahiyarnbi, D/o 5hri. X.P. Kader, Aged 30 years, 
Casual Labourcr, Government Agriculture Unit, 
Kac3rnat Island, Urion Territory of Lakshadweep. 

A. Muthukoya, S/o Siiri. A.B. Hamid, Aged 32 years, 
Casual Labourer, Government Agriculture Unit, 
Kadrnat Island, Union Territory of Lakshadweep. 

T. Alimoha!n'n€d, S/o Shri. A.C. Kasmi, Aged 34 years. 
Casual Labourer, Government Agriculture Unit, 
Kadmat Island, Union Territory of Lakshadweep. 

T. Ibrahim, S/c Shri. K:?. Sayec3, Aged 36 years, 
Casual Labourer, Goverr-nent Agriculture Unit, 
Kadmat Island, Union Territory of Lakshadzeep. 

T. Mohammed, &/o Shri. T. Kidave Haji, Aged 38 years, 
Casual Labourer, Government Agriculture Unit, 
Kacnat Island, Union Territory of Lakshadwvep. 

K.P. Ab&lla, 5/0 Shri. KC. SayecnohamntO. 
Aged 34 years, Casual Labourer, Govemmet Agricul-
ture Unit, Kadrnat Island, Union Territory of 
Lakshadweep. 

T.P. Abc.i1kac3er, 5/0 Shri. M.C. Kasmi, Aged 4èr&,', 
Casual Labourer, Government Agriculture Ujt// 	r 	- 1. 

Kadsnat Island, Union Territory of Lakshaweé'1 1 .' (  . 

	

29; 	B.P. Adu11akoya, 6/0 Shri. 11.K. Kidave, Agc36 yé.j. J 
Casual Labourer, Government Agriculture Ufl1,L 
Kadmat Island, Union Territory of Lakshade 	 J) 

	

- .30. 	L. Ahameoya, S/o Shri. U.C. Pkoya, Aged 
Casual Labourer, Govtrnmnent AgricUltKe Unit, 

' 	Kacat Island, Union Territory of Lakshadweep. - Applicaritz 
rZI 



UC. ?ioharnrnea, 8/0 5 hIj, Alippura Aheed, Aged 32 years, Casual Labourer, Goverrent Agricu1tur Unit, 

112. 	

Xdt Island, Union Territory of Lakshadweep. 

B.C. Sulairnan, 8/0 Shri. M.C. Hna, Aged 42 yeari, 
Casual Labourer, Government Agriculture Unit, 
Kadrnat Island, Un1n Territory of Lakshadweep. 

X.M. Abdulla, 610 Shri. K.K. Hassainar, Aged 48 years, 
Casual Labourer, Government. AgriculturE Unit, 
Kacrnat Islano, Union Territory of Lakshadweep. 

P.P. Alimohmed, S/o 6hri. A.C.Ahed, Agec 38 ycar, 
Casual Labourer, Government Agricultum Unit, 
Kaomat Island, Union Territory of Lakshaceep. 

35• 	X.5. 7aleel, S/o Shrj. C. Nadeer Hajl, Aged 34 years, 
Casual Laoourer, Government AgrlcultLre Unit, 
Kadmat Island, Union Territory of Lakshadweep. 

P. Koyamma Haji, S/o Shri. MA.K. Abdulkacliri Haji, 
Aged 50 yearE, Casual Labourer, Governrrrrt Agriculture 
Unit, Kacnat Island, Union Territory of Lakshadweep. 

Smt • P.J. 1-lalima, D/o Shrj. Uc, Ahamed, Aged 32 years, 
u Casal Labourer, GoVernment Agriculture Unit, 

Kadmat Island, Union Tertitory of Lakshadwcep. 

P.P. Abdulla Koya, 8/0 Shrj. A.C. Uk)cas, Aged 36 years, 
Casual Labourer, Governmt Agriculture Unit, 
Ka&nat Island, Union Territory of Lakshadweep. 

K.C, Siddique, S/o.U.C.Hrnz, Aged 38 years, 
Calual Labourer, Government Agriculture Unit, 
1adamat Island, Union Territory of Lakshadweep, 

A.C. Ibrahim, S/o Shri. M.C. Ahamcd, Aged 30 years, 
Casual Labourer, Government Agriculture Unit, 
Kadmat Island, Union Territory of Lakshaöweep. 

P.P. Cherlyakoya, 8/0 Shri. M.C. Arx5urahuman, 
Aged 42 years, Casual Labourer, Governement Agriculture 
Unit, Kadmat Island, Union Territory of Lakehadweep. 

K.P. Abdul Kaoer, 5/0 Shri. K.K. Kathib, Aged 40 ycarE, 
Casual Labourer, Governmnt Agriculture Unit, 
Kathat Islafld, Union Territory of Lakshacrweep. 

M. Abdullakoya, S/o,  Shri. H-C. Sayed, Aged 3' years, 
Casual Labourer, Government Agriculture Unit, 
Kacirnat 1 slana, Union Territory of Lakshac%'eep. 

Smt. P.P. Cheriyabi, D/o hri.C.Abdurahunar,--..... 
Aged 45 years, Casual Labourer, Government At1cu1turcN 

Unit, Kairat Unit, Union Territory of Laksha ácp. * 

K.P. Ibrahim, S,!0  Shri. A.C. A,dulla, Aged /years, 
Casual Labourer,  Government Agriculture Un ,  

Kacrrat lElano, Union Territory of LakhadEr . L  
i•  

A. Shafi, 5/0 Shri. P.1. Kuhi, Azed 32 year. 
Casual Labourer, Governrrrent Agricrulture 
Kadmat Island, Union Territory of LakshaOee. 	A1icants 



c 	A. Sayec3, 5/0 Shri. Koormel Abusala, Aged 48 years,, 
Casual Labourer, Government Agriculture Unit, 
Kanat Island, Union Territory of Lakahadweep. 

P.. Sayed, 5/0 bhri. K. Abusale, Aged 36 years 
Casual Labourer, Government Agriculture Unit. 
Kadmat lslnO, Union Territory of Lakshadweep. 

K.0 Kidave, S/c Shri. P.K. Mohammed, Aged 42 years, 
Casual Laboui r, Government Agricultixe Unit, 
Kanat ]:sland, Union Terribry of Lakst'eep. 

Smt. L. Haja, D/o bhri. S.C.Kasrr.i, aged 45 years, 
Casual Labourer, Government Agriculture Unit, 
Kadmat Island, UnionTerritory of Lakshac3weep. 

Smt. N. Cheriyabi, D/o Shri. E. Maic3een, Aged 55 years, 
Casual Labourer, Government AgricUttvre Unit, - 
Kadmt Islano, Union Territory of Lakshadwe€p. 

F 	 -S•t CKadiSabi, D/o Shrj.K.Moharnrned, 
Aged 45 years. Casual Labourer, Governne nt Agriculture 
Unit, Kadmat Island, Union Territory of LakshadweeP. 

Smt. K.C. Beefathumma, D/o P. Sayed, Aged 30 years, 
Casual Labourer, Government Agriculture Unit, 
Kadmet Iland, Union Territory of LakshadwecP. 

R.C. Abusala, 5/0 Shri. K.P.Ahamed, Aged 39 years, 
Casual Labourer, Government Agriculture Unit, 
Kádrnat Island, Union Territory of Lakshadweep. 

A. 5ainulaio, 5/0 Shri. B. Mohammed, Aged 45 years, 
Casual Labourer, Gov€rflrr.ent Agriculture Unit, 
KacITet Island, Union Territory of LakEhadweeP. 

R.C. AboosalakoYa, 5/0 SIri.B.C.Shaik, Aged 38 years. 
Casual Laburer, Government Agriculture Unit, 
Kadmat Is land, Union Territory of Lakshadweep. 

1CM. Mohammed, S/o Shri. K.C. KoyakidaVe, Aged 
Casual Labourer, Goverflreflt Agriculture Urit, 
Kadmat Island, Union Territory of Lakseep. 

Smt. T.T.AtiYatti, 1)/c hri.C.Ha55ain8r, Aged 
Casual Labourer, Goverflrfl1t Agriculture Unit, 
Kaat Island, Union Territory of Laksha€eP. 

Smt.K. Pathimtfla, /o 5hri. T.P. Ahamed, Aged 
casual Labourer, Government Agriculture Unit, 
Kadmat Island, Union Territc1y of LakshadWeeP. 

C.N. Harnid, 5/0 Shri. T.P. Issahak Haji. Aged 
years, Casual Labourer, Government AgriCUltur 
Kadmat Island, Union TerritCY of LakshadweeP 

N. Kjdave, 5/0 Shri. A.Hassainar, Aged 45 year 
Casual taboUrer. Government Agriculture Unit, 
Kadmat island, Union Territory of LakshadweeP. 

48 years, 

39 years, 

30 ye 

6) 

)* 

-.7 



-7- 

,P. Mj3c3ad, 5/0 bhrj. A.K. Alimohamrncd, Aged 40 years, 
CasUal Labourer, Govcrnnent Agriculture Unit, 
Kadmat. Islano, Union Territory of Lakshadwcep. 

A. Attekoye, 5/0 Shri.K.Sulajman, Aged 38 yearE, 
Casual Labourer, Government Agricultire Unit, 
Kadrnat island, Union Territory of Lakshadweep. 

Thiruvathapura Pookoya, 5/0 Shri, A.K.Hamzath, 
Aged 33 years, Casual Labcurer, Gov€rnent Agricult.rc 
Unit, Kadmat. Island, Union Territory of Lakshac3weep. 

M.C. Ibrahjrn, S/o Shri. K.?. Mohammed, Aged 38 years, 
Casual Labc*zrtr, Government Agriculture Ujt, 
Kadrrt Islano, Union Territory of Lakshadweep. 

N. Ibrahim Haji, 5/0 bhri. MC. Hojan, Aged 36 years, 
Casual Labourer, Governrnent Agriculture Unit, 
Kadmat Island, Union Territory of Lakshadweep. 

U.C. Sarnmil, 5/0 Stri. A.R. Aheed, Agcc3 40 years, 
Casual Labourer, Government Agricult*ee Unit, 
Kaat Is1arx, Union Territory of. Lakshacweep. 

66. 	V.P. Cheriyakoya, S/o Shri. M.K. Mohammed, Ag€d 35 years, 
Casual Labou:er, Government Agriculture Unit, 
Kacxnat Island, Union Territory of Lakshadeep. 

M.S. Hans, S/o bhri.P5. Lirar Haji, Aged 38 years, 
Casual Labourer, Government Agrjcultwc Unit, 
Kadmat Island, Union Territory of l.akshadweep. 

P.M. Kunhimon, 5/0 Shri. K.S.Pookoya, Aged 37 years, 
Casual Labourer, Government Agriculture Unit, 
Kadinat Island, Union Territory of Lakshadweep. 

P.P. Kunhi Ahamed, S/o K.M. Subair, Aged 46 years, 
Casual Labourer, Governeuitnt Agricultural Unit, 
Kadmat lEland, Union Territory of Lakshadweep. 

B. Kunhikoya, S/o P. Moharrred, Aged 39 yecrE, 
Casual Labourer, Government Agriculture Unit, 
Kadmat Island, Union Territory of Lakshadweep. 

P.P. Basheer, S/o P.P. Siraj, Aged 35 years, 
Casual Labourer, Governmet Agriculture Unit, 
Kadrnat Island, Union Territory of Lakehadweep. - Applicants 

By Advocate Mr MR Rajendran Nair 

Vs 

The Administrator, 	 // 	" 
Union Territory of Lakshadweep, 
Kavaratti. 	 U 	

( 	
• 	 ' 

IL 	'P 
The Secretary, Department of Agriculture, 	t. 
tinicri Territory of Lakshadweep, 
Kavaratti. 	 spondents 

IAN 



I

 ts 	-- 

 The Union of India represented by 
Secretary to Government, 
Ministry of Home Affairs, 
New Delhi. 	 - Respondents 

By Advocate Mr MVS Nampoothiry(for R.1&2) 

0.A .1652/94 

 BP Muthukoya, 
Casual Labourer, Department of 
Animal Husbandry, 
Union Territory of Lakshadweep, 
Kavaratti. 

 p Kunhikoya, 
Casual Labourer, 
Department of Animal Husbandry, 
Union Territory of Lakshadweep, 
Kavaratti. 

 C? Syedhuhari, 
Casual Labourer, 
Department of Animal Husbandry, 
Unia, Territory of Lakahadweep, 
Kavaratti. 

 K Kunhikoya, 
casual Labourer, 
Department of Animal Husbandry, 
Union Territory of Lakshadweep, 
Kavarathi. 

 p Rhalid, 
Casual Labourer, 
Department of Animal Husbandry, 
Union Territory of Lakshadweep, 
Kavarathi. 

 AK Ahammed, 
Casual Labourer, 
Department of Animal Husbandry, 
Union Territory of Lakshadweep, 
Kavarattj. 

 PV Pookoya, S/oKidave, 
Puthiyalupura, Kay aratti. 

 KP Habeeb, s/o Ammed, 
Kuttithayapura, Kavaratti. 

 M Kunhikoya, S/o Ahmed Malmi, 
Mekkara House, Kavaratti. 

 PK Kunhikoya, S/o Moharmed Haji, 
Pokkakkada House, Kavarattj. 	 - Applicants 

By Advocate Mr PV Mohanan 

Vs 
 Director, 

Department of Animal Husbandry, Kalpenj, 
U.T. of Lakshadweep, Kavarathj. 

 The Administrator, 
U.T. of Lakahadweep, Kavaratti. 	- Respondents 

U 



3. • Union of India represented by 
Secretary to Government of India, 
Department of Personnel & Training, 
Ministry of Personnel, Public Grievances & 
Pension, New Delhi. 	 - Respondents 

By Advocate Mr MVS Nampoothiry(for R.1&2) 

O.A.259/95 

2. 	Kunnaahade Badharudheer),-CbSUalLabOUter, 
Agricultural DelronstrtiOfl Unit, 
Union Territory of Lakahadweep. 

L.:.KunbikoYa, Ca6ual Labourer, 
Agricultural DeInontratiOfl Unit, 
Union Thrritory of LakEhadweep. 

Kadiyammadb Hohaed Bashecr, 
Casual Labourer, Agricultural 
Deaon8tratiOfl Unit, 
Union Territory of Lakahadweep. 

 T.P.POOkUflhikOY&, Casual Labourer, 
Agricultural DenonEtratiOfl Unit, 
Union Territory of Lakshadweep. 

 Kunriashada Koyama, Casual Labourer, 
AQriculturai DeironEtratiofl Unit, 
Union Territory of Lakshadweep. 

 Pc1ovadakat Mohammed, Casu.3 Labourer, 
Agricultural Demonstration Unit, 
Urion Territory of Lakahadweep. 

 Komalalnkat Rafeegue, Casual Labourer, 
Agricultural DeuonetratiOfl Unit, 
Union Territory of LakahadweeP. 

 P.Kadiy&mlflada Hamzakoya, Casual Labourer, 
Agricultural Dertonstration Unit, 
Crdon Territory of LakahadweeP. 

 NangumiXiada KoyammakOYa 	Casual Labcurer, 
Agricultural Lezcnatration Unit, 
Union Territory of LakahadweeP. 

 P.V.P.Ja5l, CaEual Labourer, 
Agricultural Den.onstratiOfl Unit, 
Union Territory of Lakehadweep. 

 K. cheriydam Pockunhi, Casual LabourEr, 
iricultUral DnOflStrLtiOr 	Urit, ,i7  

Union Territory ci Lk.weep. 

 Thachanl 	 Cual Labourer, 
AoricUltUral De1ofltratiOfl Unit, 
Union Territory of LakshdweeP. 

);c 	/ 
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Bithnat Bunayaneen, Casual Labourer, 
Agricultural Dmonetration Unit, 
Union Territory of Lakhadweep. 

!looaanipathada Pookunhi, casual Labourer, 
Agricultural Demonstration Unit, 
Union Territcry of Lakahadweep. 

?1stt- a1pura Saye6 Mohammed, Cosul LabourQr, 
Agricultura 1  Denonstration Unit,, 
Union ¶lerritory of Laknacweep. 

Kolikat Kha1e1., Casual Labourer, 
Acr 	.t lcultura Lenicntration Unit, 
Uniciri SerriLory of  

C.P.VJussain, Casual Labourer, 
Agriocultural Demonstration Unit, 
Union 1erritcry of Lak&hadweeç. 

}ar.dalath rockunhi, Castal Labourer, 
Agricultural temonstration Unit, 
Union Territory of Lakshadeep. 

12. 	toosathada tllakoya, Casual Labourer, 
A3rjcujtura) Demonstration Unit, 
Unior Territoiy of Lakshacweep. 

Thailath Nallakoya, Casual Labourer, 
Ac'riceltural Demonstration Unit, 
Union '.[erritory of.Lakshadweep. 

Pandalpura Cheriyakoya, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakshacej.. 

I(arachetta bar!zakoya, Casual Labourer, 
Aricpitural Demonstration Unit, 
Union Territory.iof Lakshadweep. 

Ummarthekade Xu:nhikoya, Casual Labourer, 
Agricultural. Demonstration Unit, 
Union Territory of Lakshadweep. 

2. 	Chemmacheri RunnaBhada Nallakcye, Caua1 
Labourer, Acriculturs) Der.onstrticn Unit, 
L'nion Tcrritcry of Lakshadwe€... 

Pat'ha6a Jidave, Casual LaLourer, 
Agriocultural Demonstration Unit, 	 / 
Union Territory of Lakshaweep. 

Rarachettacheriyakoya, Casual Labourer, 
Agricultural Demonstration Unit, 	 Ok ) • 

Union Territcry of Laksha€. 	 ) 

Moodaure 	har.med Ishraf, Casual Labcurer, 	VLAW 

Acricultural L'ezon&tratjor Unit, 
Union Territory of Lakahadweep. 	- AppUcars 



if - 

Poo4aakaka6a Iamzskoys, Caaual Labour.r, 
Agricultural Deonatration Unit, 
Union Territory of Lake 

Z.anôelathupr. Khaleel, Casual Labourer, 
Agricultural £eaonatration Unit, 
Union T.rritory of Laksbadv.ep. 

X.Ch.riytdan Xoya, Casual Labouer, 
Agricultural Denonstration Unit, 
Union Territory of Lakehadveop. 

Kanaalath Pookunhi, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakshadv.ep. 

Palliyet Koia, Casual Labourer, 
Agrici1ta' Demon3teti 
Union Territory of Lakahadweep. 

Chodath Cheriyakoya, Casual Labourer, 
Agricultural Deonstratticn. Urdt, 
Union Territory of Lakshadueep. 

P.P. 	ohawaed Kaeir, Casual Labourer, 
Agrictltural LeLonstration Unit, 
Union T.rrittory of Lakahadusep. 

Mullapura t2ohaaaed, Casual Labourer, 
Agricultural Demorttraticr Unit, 
Union Territoiy cL Lakehadwee. 

Roliket lyyaia6a Bayed Nohamzed l  
Casual Labourer, 
Agricultural Lwonstratiora Unit, 
Union Territory of Lakskadweep. 

ar.ch.tta lhasim, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakshadv.ep. 

Palliyat Cheriyakoya, Casual Labourer, 
Agricultural De nsratio.i Unit, 
Union Territory of lakahadiIeep. 

Kanarakak'de Akbr, Casual Labourer, 
Agricultural reronstret.ior. Unit, 
Union Territory of Lakahadweep. 

Kunhali Mohmried Lasheer, Caeul Labourer, 
Agricultural Deionai.ra_ci Unt, 
Union territory of Lakahadveep. 	 1/ 

Ilatbal Pura Iaazakoya, Casual Labourer,  
Agricultural DeLonstratn Unit, 	 (I 	 )• 

Union Territory of Lakahadweep. 

Hathil Jaleel, Casual Labourer, 
Agricultural Demonstration Unit,  
Union Territory of Lakehedveep. 	- Applicants 

12 
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Rarachetta Ch.riyakoya, Casual Labourers 
• Agricultural Demonstration Units 

Union Territory of Lakshadveep. 

p.PjIohammd Kasia, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakshadveep. 

Zunnashada Pookunhi, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakehadveep. 

Zandalath Zoya, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakshadveep. 

Bappthiyoda Pluethafa, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakahadweep. 

Iunnaahada Khal.el, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakshadweep. 

ii•lutheth Yacoob, casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakehadv.ep. 

Zunichetta Pookunhi, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakehadweep. 

 Biriyaamada Zunshiseedi, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakehadweep. 

 lattupura Ahaed, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakehadweep. 

 Ilayampokada Ismail, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Teritory nof Lakahadweep. 

 Thatta1pokada Zasim, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakehadweep. 

 ierakkada Bussain, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakehadweep. 

 Aliyathira Attakoya, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakehadweep. 

 Zarakunnel Nallakoya, Casual Labourer, 
Agricultural Demonstration Unit, 
Union territory of Lakshadweep. 

C.L.ZidaVe, Casual Labourer, 
Agricultural 	DemonstratiOn Unit, 

' Union Territory of Lakehadusep. 

V 

z 

- Applicants 



59 	Aliyathira Iaszakoya, Casual Labourer, 
Agricultural Desonstration Unit, 
Union Territory of Lakshad.sp. 

Ponikaa Pookunhi, Casual Labourer, 
Agricultural Desonstration Unit, 
Union Territory of Lakshadv..p. 

Xunnel Pookunhi, Casual Labourer, 
Agricultural D.aonstration Unit, 
Union T.rritory of Lakshadw..p. 

Runnashada Youahf, Casual Labourer, 
Agricultural Desonstration Unit, 
Union Territory of Lak.hadw.ep. 

Runnashada '' Bayed Rohuad, Casual Labourer, 
Agricultural Desonstration Unit, 
Union Territory of Lakshadv.ep. 

Runnashada 'V Nallakoy., Casual Labourer, 
Agricultural Ds.onstration Unit, 
Union Territory of Lakshsdw.ep. 

Bundaru Pathahulla, Casual Labourer, 
Agricultural Desonstration Unit, 
Union Territory of Lakshadv.ep. 

Runnashada Rhaleel, Casual Labourer, 
Agricultural Desonstration Unit, 
Union Territory of Lakahadweep. 

Rarach.tta Saraoapura Royaa, 
Casual Labourer, 

Agricultural Desonstration Unit, 
Union Territory of Lakehadve.p. 

Cheuchery Lavanakal Ilutbukoya l  Casual Labourer, 
Agricultural Desonstration Unit, 
Union Territory of Lakahadweep. 

IIeriya*ada Thajiudeen, Casual Labourer, 
Agricultural Detonstration Unit, 
Union Territory of Lakahadveep. 

RahLath Hanzil Roya, Casual Labourer, 
Agricultural Desonstration Unit, 
Union Territory of Lakshadweep. 

71 • 	Makkot 11oha=ed Yarooque, 
Casual Labourer, Agricultural 
D.onatration Unit, Union 
Territory of Lakahadweep. 

72. 	Belipura Attakoya, Casual Labourer, 
Agricultural Desonstration Unit, 
Union Territory of Lakshac3weap. 

tk 

73. 	R.ayapura Thangakoys, Casual Labourer, 
- 	Agricultural Dronstration Unit, 

• 	Union Territory of Lakehadvee. - Applicants 
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Puthampura Assainar, 
Casual Labourer, 
Agricultural Demonstration Unit, 
U.T. of Lakshadweep. 

aliyathammadakat Kidave, 
Casual Labourer, 	 - 
Agricultural Demonstration Unit, 
U.T. of Lakshadweep. 	 - Applicants 

By Advocate Mr Shafik MA 

Vs 

Union of India represented by 
the Administrator, 
U.T. of Lakshadweep. 

The Director, 
Department of Agriculture, 
U.T. of Lakshadweep. 	 - Respondents 

By Advocate Mr MVS Nampoothiry 

O.A.554/95 

PA Sayed Mohammed Koya, 
Peon, Amin Cutchery, 
Kiltan Island, 
U.T. of Lakshadweep. 

KP Attakidave, Peon, 
Office of the Educational Director, 
Kavarattj, 
U.T. of Lakshadweep. 	 - Applicants 

By Advocate M/s Shafjk MA & KS Bahuleyan 

Vs 

Union of India represented -by the 
A d m inistrator, 
U.T. of Lakshadweep, Kavaratti. 

The Director, 
Department of Animal Husbandry, 
U.T. of Lakshadweep, 
Kavaratti. 	 - 

By Advocate Mr MVS Nampothiry 
ell 

ui 
4#r41 

1t\ 	JN 
)4- 
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O.A.560/95 

1 

Shri.Siraj,KPurathakkal, 5/0 Mohammed.C., aged 30 
years, Casual Labourer, Agriculture Unit, Chetlat 
Island, Union Territory of Lekshadweep, residing 
at Chetlat Island, 

Abduirahiman, Thythottam, 5/0 Abubackor, aged 35 
years, Casual Labourers, Agriculture Unit, Chetlat 
island, Urion Territory of Lakshadweep, residing 
at Chetlat Island. 

3 	Attakoya,, Padipura, S/o Koyassan, aged 50 years, 
Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadveep, residing at Chet&at 
Island, 

4, 	Mohamed, Baliyapura, 5/0 Yusuf, aged 35 years, 
Casual Labourers. Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep, residing at Chetlat 
Island. 

S • 	Ahamed Kunhi, Nochilpura chetta, S/o Yousuf, aged 
35 years, Casual Labourers. Agriculture Unit, Chetlat 
island, Union Territory of Lakshadweep, residing at 
Chetlat Island, 

Kunhiahamed, Tehkkilapura, S/o Abdullakoya.B.K., aged 
55 years, Casual Labourers, Agriculture Unit, Chetflt 
island. Union Territory of Lakshadweep, residing at 
Chetlat Island. 

syedkoya, Keelapura, 5/0 Ammed Kunhi. aged 50 years. 
Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep, residing at Chetlat 
Island. 

Amanulla, Madappalli, s/o Sycdkoya.M., aged 35 year, 
Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep, residing at Chetlat 
Island. 

9 • 	Mohammed, Ponnikam, S/o Ahamed.V., aged 38 years 
Casual Labourers, Agriculture Unit, Chetlat island. 
Union Territory of Lakshadweep, residing at Chetlat 
island. 

Attakoya, Kalkandiyoda chetta, S/o Abdulla.K.,ged.. 
35 years, Casual Labourers, Agriculture Unit,/hetlat \ 
island, Union Territory of Lakshadweep, resing' at - 
Chetlat Island. it 
Sha)cki, Malmikakada. s/o Shamsan.K., aged Vs ars, 
Casual Labourers, Agriculture Unit, Chetla 	and-;o , 
Union Territory of Lakshadweep, residing atChlt 
Island. 	 - Appli 

\,/'ttT 	_-./ 
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12.0 	Syedbukari, Keelapura, £10 Hubais, aged 40 years, 
Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory of Lakahadweep, residing at Chetlat 
Island. 

Yousuf, Attaloda, S/o Abdulrahiman, aged 32 years, 
Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep, Cesiding at Chetlat 
Island. 

Ahamedkoya, Thekkile illam, slo Kasmi.M.,aged 35 years, 
Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep, residing at Chet&&t 
Island, 

15., 	Hameen, Puthiyapura, S/c Mohammed.C., aged 30 years, 
Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep, residing at Chetlat 
Island. 

10 	Khalid. Keelapura chetta, s/oBarnrnali.N.C., aged 30 
years, Casual Labourers, Agriculture Unit, Chetlat 
island, Union Territory of Lakshadweep, residing at 
Chetlat Island. 

ils 	Kasmikoya, Kanniyakada, S/o Poriya. aged 48 years. 
Casual Labourers, Agriculture Unit, Chetlat island. 
Vnion Territory of Lakshadwee, residing at Chetlat 
tsland. 

28. 	AbdullakOya, Rahiyapura, S/o Mohammed.M., aged 55 
years, Casual Labourers, Agriculture Unit, Chutlat 
island, Union Territory of Lakshadweep, residing at 
Chetlat Island. 

Mohammed, Keelasurambi.,S/o Shaik.A., aged 35 years, 
Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep, residing at Chetlat 
Island. 

200 	Basheer, Madakkara, S/a Abdulla.M., aged 35 years, 
Casual Labourers, Agriculture Unit, Cnetlat island, 
Union Territory of Lakshadweep, tesiding at Chetlat 
Island. 

21. 	Migdad, purathakkal, 5/0 Ander.E., aged 40 
Casual Labourers, Agriculture Unit, Chetlat 
Union Territory of Lakshadweep, residing at 
Island. 

years, 
is land, 
Chetlat 

	

22. 	Mohammed , Kalladi, S/a Aboosala.T., aged 
IN Casual Labourers, Agriculture Unit, Chetl 

Union Territory of Lakshadweep, residing H'1 
Island, 11 

	

23: 	Ahamed, Kurupupura. s/o Abdulkader.P., agd Casual Labourers, Agriculture Unit, Chetiv; 
Union Territory of LakshadweeP, residing a'j 
Island.  

years.. 
.larTd 

	

thetlat 	-, 
I 

	

tiL 	-Â 

f9;i; 	f 

24: 	Kaleel, purathakkal, S/o Koyakuflhi.B., aged 28 years, 
- Applicants 
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Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep, residing at Chetlat 
Island. 

	

25. 	Mohammed, Keelapura, S/o Barnrnali, aged 50 years, 
Casual Labcurers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep, residing at Chetlat 
Island. 

	

2E, 	Pookoya, Purathakkal, S/o Ander.E., aged 35 years, 
IKItXXXX Chetlat island, Union Territory of 
Lakshadweep, residing at Chetlat Island, 

	

17- 	
Shaik, Baliyapura,S/o Yusuf.X., aged 58 years, 
Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep, residing at Chetlat 
Island. 

	

28. 	Kalid, Pathummaithiyoda , S/o Abdulla.C., aged 50 
years. Casual Labourers, Agriculture Unit, Chetlat 
island, Union Territory of Lakshadweep, residing 
at Chetlat island. 

249. 	Hans, Pokkarachapura, S/o Ubai9, aged 55 years. 
Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep, reniding at Chetlt 
Is 

3O • 	Ahamed koya, Surambi, 3/0 Attakoya.K., aged 32 years, 
Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep, residing at Chetlat 
Island. 

—Applicants 

By Advocate Mr MR Rajendran Nair 

Vs 

The Administrator, 
U.T. of Lakshadweep, 
Kavaratti. 

The Secretary, 
Department of Agricultue, 
U.T. of Lakshadweep, Kavaratti. 	 - 

- 	 - 

/7 Unicri of India represented by 	 /7 
Secretary to Government, 	 7/ 	-- ç •' 
Ministry of Home Affairs, 	 ff*,, 
New Delhi. 	 - Responden:tsif (  ¶ 	) u 	 )' 

By Advocate Mr MVS Nampoothiry(for R.l &2) 	 ( 	)' 
Jb 
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0 .A .582/95 

PP Pookunhi, 
Grade 'D' Peon, 

Junior Basic School, 
Mechery, Androth Island, 
U.T. of Lakshadweep. 	 - Applicant 

By Advocate M/s Shafik MA & KS Bahuleyan 

Vs 

Union of India represented by 
Administrator, 
U.T. of Lakshadweep, 
Kavaratti. 

The Director, 
Department of Animal Husbandry, 
U.T. of Lakshadweep, Kavaratti. 	- Respondents 

By Advocate Mr MVS Nampoothiry 

0 .A .583/95 

M Abdul Kader, 
Casual Labourer, 
Veterinary Unit, Amini Island, 

U.T. of Lakshadweep. 	 - Applicant 

By Advocate Mr Shafik MA & KS Bahuleyan 

Vs 

Union of India, 
Administrator, 
U.T. of Lakshadweep, Kavaratti. 

The Director, 
Department of Animal Husbandry, 
U.T. of Lakshadweep, 
Kavaratti. 

By Advocate Mr MVS Nampoothiry 

0 R D E R 

PV VENKATAKRISHNAN, ADMINISTRATIVE MEMB 

Applicant in 0 .A-1149/94 is working as a Casual1bi5er from 

20.4.82 in the Indira Gandhi Hospital, Kavarathi. He contends that 

he is discharging the same duties as a regular Filaria Assistant. 

He relies on A .111 orders dated 7.6.88 and several decisions of this 

• .19 
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Tribunal to claim that he is entitled to daily wages at the rate of 

1/30th of the minimum of the scale of Rs.750-940 plus Dearness 

Allowance from 7.6.88. Respondents have given him this daily rate 

from 1.9.93 and not from 7.6.88, by order A.VI, relying on orders 

Ri dated 10.9.93. Applicant challenges A .VI order and prays for 

a declaration that he is entitled to the revised wage from 7.6.88. 

2. 	The 14 applicants in 0.A-1349/94 are Casual Labourers in 

the Fisheries Department of the Lakshadweep Administratian. 	They 

joined service on various dates in 1964. to 1989, as seen in Al. 

They state that though they are entitled to the daily rate of wages 

at 1/30th of Rs .750/.- plus D.A. (their prayer only talks of "arrears 

of wages", no rate being mentioned) from the dates of entry into 

service, they have been paid revised daily wages only from 1.9.93. 

They rely . on various decisions of the Tribunal and the orders of 

the Government of India dated 7.6.88(A3). They also state that by 

orders A2, the daily rated muster roll workers of the CPWD have 

been paid at the same rates as their regular and permanent counter-

parts from 1.4.87, in pursuance of the Supreme Court decisions in 

Surinder Singh and another V. Egineer-in-Chief of CPWD ((1986) 1 

SCC 639) and All India CPWD Employee's Union V. Union of India 

and others. Applicants further state  that by order A8, the casual 

labourers working under the Industries Department of the Lakshadweep 

A d m inistration 	have been granted 1/30th of Rs.750/- plus D.A. as 

revised daily wages from 7.6.88. 	Applicants state that the casual 

labourers of the Animal Husbandry Department, the Directorate of 

-Healt1 Services and the Fibre Factory have been granted revised wages 

/ 	- fathèi date of appointment. But by A7 order, applicants have 

.r3 this benefit an the ground that the nature of work of 
i 

piij!Jants and of . the casual labourers in Animal Husbandry 

are different. This, contend applicants, is not the point 
* 

What is required is equivalence to the work of their 

.20 
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regular counterparts in their own department. Applicants pray that 

A7 be quashed and that they be declared eligible for revised wages 

with arrears from date of entry into service. 

The 73 applicants in 0.A-1375/94 are casual labourers in 

the Agriculture Department of the Lakshadweep Administration. They 

contend that their work is the same as that of regular malis in the 

Department, as seen from Al, A5, A6, A7 and A8. 	By A9 orders, 

the revised daily wage rates have been extended to the daily rated 

muster roll workers of Lakshad weep PWD from 28.11.88 in accordance 

with the Government of India orders dated 7.6.88(A3). 	But 

respondents granted the revised wages to the applicants only from 

1.9.93 by order A15 and denied the revised wages from 7.6.88 by 

A16 order 	stating 	that the applicants 	"are 	not 	doing the same or 

similar •work as the regular mazdoov'mali/Group'D' 	staff". Applicants 

rely on several decisions of the Supreme Court on equal pay for equal 

work and 	several 	decisions of the Trthunal to claim 	revised 	wages 

from 7.6.88 on the basis of A3 orders. 	There is also a prayer for 

regularisation with retrospective effect, which was not pressed at 

the hearing. 

The 10 applicants in 0 .A-l652/94 are casual labourers in 

the Animal Husbandry Department of the Lakshadweep Administration. 

They are shown on a provisional seniority 	list Al. Several persons 

in this list were granted revised wages pursuant to orders of the 

Tribunal in 0.A-37/90 and 0.A-1190/92, but applicants were denied 

- the benefit by order A.IV, on the .ground that the benefits in the 

0 .As ar'e limited to the applicants therein and that the "operational 

orkext sted to them does not have any parity with the duties 

/ o regular employees". 	But in the case of certain casual 

of the same department who were applicants in 0 .A-12l2/92, 

Administration initially rejected the claim for revised wages 
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stating, in A.V orders dated 14.12.92, that "after examining the case 

in great detail, the Administrator finds that . . .since the labourers 

are performing (duties of a) casual nature with no relation to the 

duties performed by the Group D staff in the Animal Husbandry 

Department, they are in no way entitled for the benefits of 1/30th 

of pay plus allowances". Having stated so, the Administration 

neverthless later issued orders A.VI dated 29.6.93 sanctioning the 

revised wages from 9.8.89, on the basis of the same 0.A-1212/92, 

when they were faced with a contempt petition in CPC-38/93. 

Accordingly, applicants pray for the grant of revised wages on par 

with their regular Group D counterparts from the date of initial 

appointment. 

The 75 applicants in 0.A-259/95 are casual labourers working 

in the Agricultural Demonstration Unit in Androth from various dates 

in 1979 to 1981. They state that the benefits of revised wages in 

terms of A4 orders dated 7.6.88 have been paid to workers in the 

Public Works, 	Electricity, Industries and cther Departments. 

However, in their case, respondents by orders Al, denied the 

benefits on the ground that they "are doing the same or similar work 

as that of regular mazdoors. Applicants were, nevertheless, granted 

revised wages from 1.9.93. 	Applicants contend that if they were 

eligible for the revised wages from 1.9.93, they should be eligible 

for it from 7.6.88 also, since in between the two dates, no change 

of the nature of duties had taken place. 	Applicants pray that Al 

be quashed and that they be declared entitled to revised wages from 

7.6.88. 

The two applicants in 0.A-554/95 worked as Casual 

Labourers in the Animal Husbandry Department from 12.6.78 and 1.8.78 

respectively till 3.11.92 on which date they were regularised as 

Group 0 Pecns. They allege that while the respondents have granted 

revised wages to several other workers, they have declined to do 

so in their case, by orders Al, on the ground that the applicants 

are not parties in 0.A-37/90 nor similarly situ-1 ô the applicants  

..22 

C 



- 22 - 

therein. Applicants pray for revised wages from 7.6.88. 

The 30 applicants in O.A-560/95 are Casual Labourers in 

the Agriculture Department of the Lakshadweep Administration who 

joined service on various dates from 1979 to 1988. 	They perform, 

according to applicants, the same duties as regular staff as seen 

from A2 and A3. Casual workers in several cther departments have 

been paid revised wages from 7.6.88 as seen from A7 and A8. 

Applicants, relying on several decisions of the Supreme Court and 

this Tribunal, claim revised wages from 7.6.88. 	There is also a 

prayer for regularisation with retrospective effect, which was not 

pressed during the hearing. 

Applicant in 0.A-582/95 was a Casual Labourer in the Animal 

Husbandry Unit at Androth from 30.9.77 till his regularisation on 

17.4.91. 	His request for revised wages from 7.6.88 was rejected 

by Al order on the ground that his work was entirely different from 

that of Group D staff. Applicant prays that Al be quashed and that 

he be declared entitled to revised wages from 7.6.88. 

Applicant in 0.A-583/95 joined the •  Animal Husbandry 

Department on 26.11.83. He states that he was subjected to a trade 

test and declared a skilled labourer. Though he was granted revised 

wages from 1.9.93, his ôlaim for revised wages from 7.6.88 was 

rejected by Al order on the ground that he was not a party in 0.A-

37/90 nor was he similarly situated as the applicants in that O.A. 

relies on several decisions and prays that Al be quashed 

he be declared entitled to revised wages from 7.6.88. 

These cases depend on the interpretation and im plementation 

ders of the Governrné?itOf India, Ministry of Personnel, Public 

11 

.23 
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Grievances and Pensions, Department of Personnel and Training, Orders 

No.4901412/86-Estt(C) dated 7.6.88(A4 in Q.A-259/95) and are 

therefore disposed of by a common order. 

11. 	Respondents have not filed any reply statements in O.As- 

554/95, 560/95, 582/95 and 583/95. 	In the replies filed in the 

remaining 0 .As, respondents have stressed that the nature of duties 

attached to casual workers cannot be equated to the duties of the 

regular staff, that the casual labourers belonging to different 

departments perform different duties which cannot be compared and 

the benefits granted in terms of some of the O.As decided ~ by the 

Tribunal in respect of Casual LabDur in some departments ciliot be 

extended to all casual labour in all depaftmenis and that the beiefits 

can be granted only to the applicants in terms of the decisicrs in 

their respective 0 .As. Respondents further state that the provisions 

relating to the directive .principles of State Policy are not enforceable 

through a court of law(O..A-1149/94). According to respondents, work 

performed by casual workers is of casual nature and has no relation 

or comparison to the duties of a Group D staff in the Depattm ent 

of Animal Husbandry (O.A-1652/94). 	On the basis of a few 

certificates, produced by some applicants that they had on some 

occasions performed duties of a regular maz door, all the labourers 

cannot be granted revised wages; at best only those applicants with 

such certificates can make a claim for enhanced pro-rata wages, and 

that only for such periods as they did the work of regular 

"mdoors(O.A-259/95). 	The scheme. for grant of temporary status 

f 	Of lJO  ,, ,9.53 does not stipulate any conditions pertaining to the nature 
." 

the wck done by the casual worker, whereas the orders dated -(C 	. 

I.', tu on the nature of the work done and therefore, entitlement 

pro-rata wages from 1.9.93 does not- carry with it an 

étioñ that the entitlement arise  from 7.6.88(O.A-1375/94 and 

O.A-259/95). 



12. 	Learned counsel for respondents drew our attention to the 

following observations of the Supreme Court in State of West Bengal 

and others V. Hari Narayan Ehowal and others, JT 1994(2) SC 610, 

at page 613: 

• In public services, nature of work in two 

services or in the same service, the nature of 

the work of the two groups may be more or less 

same. 	But merely on that ground they are not 

entitled to the same scale of pay. 	It is well 

known that scales of pay are fixed by expert 

bodies like the Pay Commissions, which consists 

of persons having specialized knowledge of the 

subject. Such Commissions while fixing the scales 

of pay or revising the same, have to go in depth, 

not only into the nature of work by members of 

the same service and members of different services 

but also various other factors before the scales 

of pay are fixed. One of the primary concerns 

of such Pay Commissions is to remove any anomaly 

and to see that members of different services get 

scales of pay and other emoluments not only 

according to.the nature of work but also according 

to educational qualifications, responsthiities of 

the posts and experience etc. As such, before 

any direction is issued by the Court, the claimants 

have to establish that there was no reasonable 

basis to treat them separately in matters of 

payment of wages or salary. 

This Court in the case of Delhi Veterinary 

Association V. Unjon of India, AIR 1984 SC 1221, 

said that in addition to the principle of 'equal 

pay for equal work', the pay structure of the 

employees of the Government should reflect many 

other social values. It was said: 

- 	 "The degree of skill, strain of work, 

experience 	involved, 	training 	required, 

• 	 responsibility 	undertaken, 	mental 	and 

physical 	requirements, 	disagreeableness 

•' 	 of the task, hazard attendant on work and 
\\ fL 	 fatigue involved are, according to the Third 

.25 
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Pay 	Commission, 	some 	of the 	relevant 
factors 	which 	should 	be taken 	into 
consideration 	in 	fixing 	pay scales. 	The 
method 	of 	recruitment, 	the level 	at 	which 
the 	initial 	recruitment 	is made 	in 	the 
hierarchy 	of 	service 	or cadre, 	minimum 
educational 	and 	technical qualifications 
prescribed 	for 	the 	post, the 	nature of 

details with the public avenues of promotion 

available 	and 	horizontal and 	vertical 
relativity 	with 	other 	jobs in 	the 	same 
service 	or 	outside 	are also 	relevant 
factors". 

In the case of State of U.P. V. JP Chaurasja, 

AIR 1989 SC 19 = (1989) 1 SCC 121, it was pointed 

out that whether two posts are equal or should 

carry the equal pay, depends on several factors. 

It does not depend just upon either the nature of 

work or the volume of work done. Primarily it 

requires among others, evaluation of duties and 

responsibilities of the respective posts. The 

quantity of work may be the same but the quality 

may be different. That cannot be determined by 

relying upon averments in affidavits of interested 

parties. It must be determined by expert bodies 

like Pay Commission, who would be the best 

judges, to evaluate the nature of duty, 

responsibility and all relevant factors. The same 

view, was reiterated in the case of State of M . P. 

V. Pramod Bhartiya, (1993)1 SCC 539, by a three 

Judges Bench of this Court. Recently, in the case 

of Shyam Babu Verma V. Union of India, JT 1994(1) 

SC, 574, a claim, for equal pay by a group of 

Pharmacists was rejected saying that the 

çlassification made by a body• of experts after 

Wal

study and analysis of the work, should not 

disturbed except for strong reasons which 

cate the classification made was unreasonable. 

need not be impressed that the principle of 

 pay for equal work' can be enforced, only 

after persons claiming, satisfy the Court that not 
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only the nature of work is identical but in all 

other respects they belong to the same class and 

there is no apparent reason to treat equals as 

unequals. Unless a very clear case is made out 

and the Court is satisfied that the scale provided 

to a group of persons on the basis of the material 

produced before it amounts to discrimination 

without there being any justification, the Court 

should not take upon itself the responsthiity of 

fixation of scales of pay, especially when the 

different scales of pay have been fixed by Pay 

Commission or Pay Revision Committees having 

persons as members who can be held to be experts 

in the field and after examining all the relevant 

material. It need not be emphasised that in 

the process undertaken by the Court, an anomaly 

in different services may be introduced, of which 

the Court may not be conscious, in the absence 

of all the relevant materials being before it. 

Till the claimants satisfy on material produced, 

that they have not been treated as equals within 

the parameters of Article 14, Courts should be 

reluctant to issue any writ or direction to treat 

them equal, particularly when a body of experts 

has fc*ind them not be equal." 

Learned 	counsel 	for 	respondents argued that 	when 	the 	respondents 

had 	made an analysis of the nature of work done by the applicants 

and found that 	it 	is 	different from that of the regular employees, 

in 	terms 	of the 	orders 	dated 7.6.88, the 	Court 	may 	not 	interfere 

and declare to the contrary. 	It should be left to the Administration 

to decide on parities of work and order wages accordingly. 

13. ----We may first clarify that the present cases do not call 

any basic \application of the principle of equal pay for equal 

or for. enforcing any Directive principles of State Policy in 

he Constitution of India. We are only on the question of the 

ntrpretat-ith and implementation of the orders of the Government 

'¼ 
of'Indidated 7.6.88(A4 in O.A-259/95). 	The basis for the said 

.27 
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Government orders might have been the principle of equal pay for 

equal work and the judgement of the Supreme Court in Shri Surinder 

Singh 's case(supra) but it does not follow that we are applying the 

principle in adjudicating the matter before us which is, simply stated, 

to decide whether the applicants are entitled to pro-rata wages in 

terms of A4 orders 	(in O.A-259/95) 	from 7.6.88. 	r A4 orders 	(in 0.A- 

259/95) dated 	7.6.88 are 	stated 	to 	be "guidelines". Clause l(iv) 

read s: 

"Where the nature of work entrusted to the 

casual workers and regular employees is the same, 

the casual workers may be paid at the rate of 

1/30th of the pay at the minimum of the relevant 

pay scale plus dearness allowance for work of 

8 hours a day". 

(Emphasis added) 

Clause l(v) reads: 

"In cases where the work done by a casual 

worker is different from the work done by a 

regular employee, the casual worker may be paid 

only the minimum wages notified ... However, if 

• Department is already paying daily wages at 

• higher rate, the practice could be continued 

with the approval of. . 

14. 	The Government of India reviewed this order dated 7.6.88 

and issued OM.51016/2/90-Estt(C) dated 10.9.93(A14 in O.A-1375/94). 

It states: 

while the 	existing 	guidelines contained 	in 	OM 

dated 	7.6.88 	may 	continue 	to 	be 	followed, 	the 

grant 	of 	temporary 	status to 	the 	casual 

employees ... may 	be 	regulated 	by the 	scheme 	as 

appended." 

c'( 	:1S 	lear, 	that OM 	dated 	10.9.93 	does not 	supersede 	CM 	dated 

7 8. 	IJ 	adds a 	further 	benefit, 	the grant -of temporary 	status 

k III tendant benefits. 	It is true that grant of lemporary status 

.28 
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under ON dated 10.9.93 entitles an employee to get: 

"5(i) Wages at daily rates with reference to the minimum 

of pay scale for a  corresponding regular Group' D' official 

including DA, HRA and C CA". 

(Emphas added) 

But it does not follow that pro-rata wages are payable only on grant 

of temporary status. 	Under ON dated 7.6.88 it is payable even if 

temporary status 	is not 	granted, provided the 	nature of 	work 

entrusted to 	a 	casual labourer 	is the 	same as 	that 	of a 	regular 

employee. 	Of course, if temporary status is granted in terms of 

the ON dated 10.9.93 1  the nature of work of the casual worker may 

not have to be explicitly compared and found same as that of a 

regular employee; nevertheless, there is an implicit comparison of 

the nature of work involved, since one has to determine the minimum 

of the pay scale of a corresponding regular Group D official. It 

would not, therefore, be correct to assert that nature of work is 

not of relevance in the ON dated 10.9.93. At best, it may be said 

that the degree of correspondence in the nature of work envisaged 

in the ON dated 10.9.93 is wider than the degree of correspondence 

required in the OM dated 7.6.88. On this basis, we cannot accept 

the argument(advanced by applicants in 0 .A-259/95) that every casual 

labourer who is given temporary status and pro-rata wages under 

the ON dated 10.9.93 is automatically entitled to pro-rata wages in 

terms of the ON dated 7.6.88. This would be so even if the 

conferment of temporary status involves no change in the duties and 

responsthiities of the casual labourer. 

15. 	We therefore have to consider the claim of the applicants 

tT-.. solely on the basis of the OM dated 7.6.88. The OM lays down only 

- guidelines. 	We find that the OM does not insist that the duties 

I 	 peçfored by the casual labourer should be the same as that of a 

29 
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regular employee. A mathematical equality of the duties performed 

by the two categories is not called. for. It is only the nature of 

work entrusted that has to be the same. The phrase 'nature of work 

is the same' connotes a broad equivalence as corn pared to the phrase 

'the work is the same'. It is well known that casual labourers do 

not have a charter of duties laid down, as may be the case for 

regular employees. Casual labourers are engaged depending on need 

and assigned work on a day-to-day basis, the work often varying 

every day. Even such work would not be assigned ordinarily by 

written orders. Such being the fuzzy nature of the work performed 

by a casual labourer in contrast to well-defined duties performed 

by regular employees, a mathematical equation between the two is 

not feasible. 	One cannot equate a precise entity to an imprecise 

entity. 	Besides, while the list of duties assigned to a regular 

employee may contain several items, it is not as if all of them are 

performed every day; in fact some of them may simply be on the 

list and are never performed by a particular regular employee. One 

or more of  such items of work, but not all, may be performed by 

a casual labourer. Can it be said then that the nature of work done 

by him is not the same as that done by the regular employee? 

Therefore, one must conclude that the OM dated 7.6.88 only envisages 

a broad comparison of the nature of the work between the two 

categories and not a precise equation of the duties of the two 

categories. 

16. 	We are also struck by the fact that while dealing with the 

decision of the Tribunal in O.A-1212/92, the respondents first found 

after a detailed examination, that the duties of the casual labourer 

-. - applicants have no relation to the duties of the Group D staff, 
-. 

b 	su)eguently, the pro-rata wages were granted, pesürn ably since 

Zitthe)ttrlire of work was found to be same. (Para. 4 above). 	This 

). ' ood illustration of the proposition that a precise equation is 

..30 
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not called for but only a broad comparison of the nature of work. 

It also indicates that the cases of the applicants have not been dealt 

with appplying uniform standards but in an arbitrary manner. 

In the light of the above discussion, the impugned orders 

in the applications before us cannot be sustained. At once, we do 

not order pro-rats wages to be paid from 7.6.88, since we cannot 

perform the task of comparison of the nature of the work entrusted 

to the applicants herein and the work of regular employees. That 

must be an exercise which perforce must be performed only by 

respondents. 	The fact that all the casual labourers in certain 

departments have been granted pro-rats wages from 7.6.88, and that 

many others in the departments to which applicants belong have been 

extended the benefit of pro-rata wages strongly suggest that non-grant 

of pro-rats wages to casual labourers from 7.6.88 should be the 

exception rather than the rule, confined only to cases where they 

perform work, the nature of which is totally different from that of 

a regular employee. The corn parison should be a broad one and need 

not be a mathematically precise equation. 

The respondent 	- Administrator, Union Territory of 

Lakshadweep is directed to examine the cases of the applicants 

herein and take a. fresh decision within four months as to whether 

they are entitled to pro-rats wages in terms of the OM dated 7.6.88, 

in the light of the discussion above. 	Wherever they are found 

eligible, payment of the difference between the pro-rata wages to 

which they are entitled and the wages paid already shall be paid 

within -six months of the date jon which such revised orders are 

passed by respondent-Administrator, Lakshad weep Administration. 

The applications are allowed to the extent - stated above. 

There will be no order as to costs. 

Dated, the 29th June, 1995. 

r 
PV VENKATAKRISHNAN 

	
CHETTUR SANKARAN NAIR(J) 

ADMINISTRATIVE MEMBER 
	

VICE CHAIRMAN 
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